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From 2nd October, 1980 the IRD Pro-
gramme is under implementation in all the
development blocks in the country. Consi-
dering the achievement of physical and
financial targets under this programme sO
far, the progress cannot be said to be
slow.
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Appointment of workers in
maintenance division of
C.P.W.D.

SIHHRI RAM PRASAD AHIR-
WAR :
SHRI K.B.S. MANI :

10613.

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether in case of the work of any
construction division of CPWD wing handed
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over to Maintenance division of CPWD, the
Maijntenance division takes over the work only
and appoints their own workers for the said
job instead of appointing those workers who
were already appointed for that work by
Construction divisions ;

(b) whether construction division termi-
nates their services after handing over the
work to Maintenance division ;

(c) whether Government propose to make
a policy that the Maintenance division sho-
uld take over not only the work but also
the workers from Construction division ; if
so, by when ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) At present Civil Construction

Division is maintaining newly constructed

buildings for some time partly with contrac-
tor’s Labour and partly with Casual Work-
men. In general the Casual Workmen are
not transferred with works to Maintenance
Divisions. Sometimes when the Maintenance
Divisions do not have their own staff, they
take over Casual Labour employed by Cons-
truction Division alongwith works.

(b) Services of regular or workcharged
staff, if any, with Construction Division are
not terminated. As regards Casual lLabour,
they may be employed by Construction
Division on other works under them, or by
Maintenance Division if they require their
services, or their scrvices may be terminat-
ed.

(¢) and (d). No, Sir. There is no such
proposal. Construction work is mainly done
through contractors and very limited Casual
workmen are employed for maintenance im-
mediately after the construction. On the other
hand, Maintenance Divisions have their own
organisations and workmen for maintenance
work.

Posts held oy SC/ST in D.D.A.
and NDMC

10614. SHRI BANWARI LAL BAIRWA :
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Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) number of post in Delhi Development
Authority and NDMC in pay scale Rs. 650-
1200 and above separately, rank-wise ;

(b) number and percentage of Scheduled
Caste officers working on these posts ;

(¢) whether roster has been followed, if
so, how many Scheduled Castes Officers
have been benefited by this system, indicat-
ing their numbers and scales of pay ;

(d) whether SC/ST cell has been formed
in each body, if so, whether it is headed by a
Scheduled Caste Officer ; and

(e) percentage of Class I Officers of
SC/ST in these bodies and efforts made to
infuse. more Class I and Il officers of these
communities and plans tfor future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (e). The information is being col-
lected and will be laid on the Table of the
Sabha.

Production and Sale of Sub-standard
Stcel Tubes

10615. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government are aware that
sub-standard steel tubes are being produced
and sold in the market ;

(b) whether the recent endcavour of the
Indian Standards Institution (ISI) to check
the production and sale of such sub-standard
mild steel tubes proved effective ; and

(c) if so, in what manner ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD):
(a) to (c). In terms of the Mild Steel Tubes
(excluding seamless tubes and tubes accord-
ing to APT specifications) (Quality Control)

VAISAKHA 19, 1905 (SAK4)

Written Answers 58

Order 1978, ISI mark has been made com-
pulsory in respect of mild steel tubes and tub-
ulars (IS : 1239—Part-I 1973), steel tubes
for structural purposes (IS : 1161—1978) and
steel tubes uscd for water wells (upto 200 mm
diameter) (IS : 4270—1967). In terms of the
same order, it is an offence to manufacture or
store for sale, sell or distribute any mild
steel tubes not conforming to the specified
standards covered by this Order and that mild
steel tubes offered for sale should be with ISI
Certification Marks. This Order, however,
does not apply to export of mild steel tubes
which do not conform to the specified stan-
dard but conform to any specification requir-
ed by the foreign buyer. The residual
quantities of sub-standard quality left with
manufacturers/traders can be disposed of by
cutting pipes and tubes into length not in
excess of 1.5 metre before being sold in the
market.

On receipt of reports about sale of extra
light mild steel tubes, ISI arranged surprise
visits to the concerned markets. No extra
light gauge steel tubes were found with 1SI
mark and no violation of Mild Steel Tubes
(Quality Control) Order, 1978 came to the

- notice.

On the advice of the ISI the Association
of Mild Steel Tubes Manufacturers has issu-
ed advertisements publicising the implica-
tions of the quality control order so that the
consumer and the dealers are well inform-
ed.

Catching of fish through Japanese
Trawlers

10616. SHRI BRAJAMOHAN MOHA-
NTY : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government are aware that
the trawlers operating in Paradip Port for
catching fish are lying idle on account of
operation of Japanese trawlers in coastal
region inpursuance of collaboration agree-
ment with State Government of Orissa ;

(b) if so, the details thereof ;

(c) the details of the agreement with
Japanese Government regarding the catch-
ing of fish through Japanese trawlers in the





